Heard shri p.Pp,phalsamant,the Learned counsel for
the Applicant and shri B.pash, Leamed Additional standing
counsel appearing on behalf of the Respondents/gepartment

and perused the records.

Applicant,who is presently working as Inspector
of IncOme Tax has prayed (in this Original Application
under Section 1% of the Administrative Tribunals Act, 198%)
£0r direction to the Respondents/pepartment to raise the
age limit from 55 to 57 years in order to make him eligible
for appearing at the pepartmental Examination for the post
of Income Tax Officer on the ground that the age of retirement
of Central Government employees having been increased from ‘
58 to 60 years, the Respondents ought to have extended/added |
two years simultanecusly to the maximum age stipulated(for
Income Tax Inspectors) for appearing at the pepartmental
Examination for the post of Income Tax Officer and that
thereby the maximum age should have been raised from 55 to
57 years. Apartfrom this, the Applicant has taken one more
cround that one sri K, S,Bhukta,Inspector of Inccme Tax
having been allowed te appear at the saig I, 7,0, examination
in the year 2001 inspite of he having crossed the age limit

of 55 years,the Applicant has been discriminated against,
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Respondents have filed their counter, spposing the
prayer of the Applicant, As to the averments of the Applicant
with regard to shri K,S.Bhukta,the Respondents have stated
that the request of shri Bhukta having been considered by
the pirectorate he was allowed to appear in the Departmental
Examinaticn for 1,7,0,, 2001 only in respect of paper of Book
Keeping,This apart, Respondents have stated that the Applicant
did not apply to the pirector ¢of Income Tax,before filing of
this Application (Original Applicationyto alleow him to appear

at the said examinatiocn,

wWe have considered the rival submissicns of the

parties carefully,

By Ordef dated 10-01-2002, this Tribunal issued
directions to the Respondents to allow the aApplicant to
sit for the I,T7,0, examination; which was to De cOommenced
from 15th to 22nd January, 2002 and it was directed that the
results of the said examination, in respect of the Applicant
should not be published during the rendency ©f this case.As
it appears, from the counter filed by the Respondents, they

have complied the above said interim direction of the Tribunal

In consideration of submissions made by the learned
counsel for poth sides, we feel that it would not be proper on
the part of the Tribunal to issue directicn to Respondents to

raise the age limit for pepartmental Examinaticn(for the

POst of 1,7,0,) from 55 to 57 years; the same being a policy matter.
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The Applicant has not challenged the vires of the Recruitment
Rules; under which pepartmental Examinations are held: In this
view Of the matter, we leave this matter to Respondents
(particularly to Respondent No.2) without expressing any
opinion to consider the grievances Of the Applicant;as raised
in this Original Applicant, and if Respondent NO,2 feels that
the grievances ©Of the Applicant deserve consideration(in the
light of the decisicn taken in respect Of shri shukta) then
the said Respondent NO,2 should issue necessary orders for
announcement Of the result(of I,T,0, Examination) in respect

of the Applicant,

This Original Applicaticn, im the aforestated terms

dispecsed ©f,NO costs,

send copies of this order to the parties.
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